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\ (.) tbe total amount of money Alla­
habad B~nk, ParJiament Street BraJ;lcb, 
New Delhi lost. ,in their deahna with Amar 
India International,i\New Delhi; 

(b) who was responsible for this 
Ion; 

(c) whether special concessions, waive 
ing normal banking norms were aiven to 
Arnar India International; 

(d) whether any action has been taken 
against the officers who were responsible 
for this Joss to Allaha bad Bank; and 

(e) whether a C.B.I. enquiry is pend­
ine in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e) 
Allahabad Bank has reported that it has 
certain outstanding advances against Mis 
Amar India Internalional, New Delhi. For 
a part of the outstanding, a claim has 
been filed by it with the Export Credit 
and Guarantee Corporation. A civil sui t 
aaainst the company and the guarantors 
bas also been filed in the Delbi High Court 
for the recovery of the amount. In terms 
of the statutes governing banks and the 
customs and usages prevalent amongst 
them. further details about the individual 
constituents of the banks and their affairs 
cannot be divulged. However, the bank has 
referred :he matter to Central Bureau of 
IDvestiga tion which has registered a case 
for investigation. Further action including 
action against staff, if any, WIll be taken 
by the bank In the light of tbe CBl's re­
port. when received. 

LoaDS to marginal farm ers from coopera­
ti,e and nationalised baaks 

3647. SHRIMATI GEETA MUKHER­
JEB: WiJl the Minister of FINANCE be 
ploased to state : 

(a) whether tbe Reserve Bank is pro­
posed to be instructed tt remit the old 
debt of marginal farmers in the co-opera­
tive banks and other banks consideriol that 
Yet), tubatantial Dumber of marginal far. 
IDen Ire beiDa deprived of tbe opportuni tJ 

of further loans from co-opera tives banks 
and oationaJised banks due to being defaul­
te~s as they are unabJe to repay tbe old 
deb~s often surpassing the principal by 
several times due to interest; and 

(b) if not, whether an aJternative pro~ 
po~al is under consideration to remit the 
interest of tbe old debts due from the mar­
ginal farmers in banks, including the coop: 
erative banks? 

THE MINISTER OF STATE IN TaR 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Existing stabihsation arrangements in tbe 
cooperative credit structure do provide for 
relief to the agricullurists through various 
measures like conversion of short-term 
loans into medium term loans, rescbeduling 
of debts: etc. T.his is, however, subject to 
the State Government's declaration of the 
area as affected by naturaJ calamities. 
Conversion and rescheduling saves the far­
mers from being defaulters. However, to 
protect the interest of smaJJ and marginal 
farmers, RBI has as early as March, 1980-
issued a circular to aU the States adVising 
them tha t, if the defaul is do Dot exceed 
10% of tbe eJigibiJity under shon-term 
agricuhulal loan in cases which arose on 
accoun t of circums tances beyond the con­
tra) of the borrowers. they can be provided­
with fresh finance by the societies concern. 
ed at their discretion from O.1t of their 
own resources, In June 83, NABARD has 
further liberalised the process acc( rding 
to which the PACs which do DOt bav~ 

their own resources to finaD~e such mem­
bers could be provided wi th finance by tbe 
district central cooperative banks and 
state cooperative banks. 

[Translation] 

Licences issued to firms for export of 
basmati rice 

3648. SHRI VILAS MUTTEMWAR : 
Will the Mini,ter of COMMERCE be 
pleased to state: 

(a) the names of firms issued licenctl 
for export of basmati rice durins -'the la,( 
three years and the quantum of rice ex­
ported by them country-wise and the ratoe 
at which exported, 




